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shi IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: A7 podliry— Tor & Cean b ‘L unss —5’
. HYDERABAD BENCH % AT HYDERABKE
N Oa No. Y20b " of 1597 |
Wd"} Betwen: q@) KL&“—"&A"
D.Samuel John. | ..Aﬁﬁfﬁggng-_lii;:;

1 -2

hd s

AND ! -ty RAILWAY

General Manager, SC Rly, _ F@a{
and others., o ‘ e« Res (3

3

&
&

T
CHRONOLOGICAL EVENTS

SL ) SET L e e {
-No. mte Events
1, 19.7.921 The applicant was issued a minor
: penalty charge memo.
2. C 26,9.91 Minor penalty of censure was imposed
on the applicant. ,
3. 23.6.93 K-2 has impcsed the penalty of
reduction to lower post.
. 4, 12.7.93 The applicant filed an appeal before
the Ehief Optg.Supdt.
5. 30.8.93 His appeal was dismissed.
6o 20,11.,93 His further appeal to the AGM.was
. alsc dismissed. d
Te 19.5.94 The applicant made a representotlonfﬁ
to R-]1
8o 12241.93 Inquiry report submitted.
Hyderabad ' 'pﬁ%%ha)

Dateds 26,7,97 CCUNSEL FOR AFPLICANT

1 8J




— mrw =~ =W

——

&

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

OA No.Y20b of 1997
Between? :

D.Samuel John «Applicant,
AND ' )

General Manager, SC Railway,

and others. « « Respondents

MATERIAL INDEX

s1.
N o, Documents relied upon Page Ann
¥, driginal‘Applicaticn' 1-9
2, - - Impugned Order No.P,94/HYB/DSJ/ :
© 1719 dt. 20,11,93. o o 1
3, Representation of the applicant -
dated 19.5.94. to R-1 R <.
4 TR ———
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e KR VEC Y 3
£ ‘. Pl ) a6f J W
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| . = ~$-6Y  pgtedt VI
& g€ vre D 7{’/?;5’/?-ﬁl§}swd* SRR 1% ”
A ewot® P AY | Hmg) DST) NG BOET 23 v

Hydersbad
. Rae2
Dated: 28.7,97 COUNSEL F OR APPLICANT
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYBHRABARSBANCH ;AT HYDERABAD

Applicitidn filed undei Section 19 of the
Administrative Tribunals Act

For use in Tribunal's Office:

- N [

Date of f£ilinyg:
Date of Receipts:

By post:

A
Registration Nos |
1

Signatures

Registrars

IN THE CENTRAL ADMINISTRATIVE . TRIBUNAL

" HYDERABAD BERCH : AT HYDERABAD'

+ - - . . . N " - -
. [, s - ~ - . -

CA NMo. Y206 of 1997

e aa

Betweens:

DeSameel John,

S/0 Jakaraiah,

aged about 51 years,

worqug as Station Master Grade 11,
Nizamabad Rallway Station, . ‘

S.C.Railway, leamabad. ’ . ' oBpplicant

AND :

1. The Ggneral Manager, i
South Central Railway, ‘
Rail Nilayam,

Secunderabad,

2, The Divisional Railway Manager,
Hyderabad MG Division, 1
S outh Central Railway,
§ecundegabad.

3c The Sr.Divisional Personnel Officer,
Hyderabad MG Division,
South Central Railway,
Secunderabad.,

8, The Divisional Operating Supdt,
Hyderabad MG Division,
South Central Railway, |

§ecund§rabad. o ..aRespondents

(4
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DETAILS OF APPLICATION:

- - - . Coa e
- . he

1, - Particulars of the Applicants

The particulars of the applicant are the s ame as
mentioned in the céuse title above, The address for service
of sumﬁons, notices etc onthe applicant isthat of his
counsel Mr,S.Lakshmz Reddy, Advocate, 102, Premier Plaza

Apartments, Behind Water Tankl, Narayanguda,  Hyderabad,

-~

2o Particulars of the Respondentss:

The particulars of the respondents and their
addresses for the- purpose of service of notices etc are
the samé as mentioned in the above cause title,

36 Partlculors of the order against which the
appllcatlon is made;

a) Order No & Date : P,94/HYB/DAJ/1719 dated 20.11.93

1éonfirﬁing the otdérs of CCM dated 30.8.93 and the

orders of the ADRM, Hyderabad orders No.Con/YP/

C/26/91 dated 23,6.93,

- b -

b) Subject in brief:

Beversion from ASM Grade.I
in the scale of Rs,1400-2300 tc ASM Grade.IT
in the scale of Rs,1200-2040 for'a period of 24

months with loss of seniority.

4, Jurisdiction:

i

The applicant declares that the subject matter of
the order against which he seeks redressal is within the

jurisdiction of the Hon'ble-Tribunal under section 14

-~

Of the A T.Act,

i~

5. Limitation:

The applicant further declares that the application

is.filed'aithin'the limitation period prescribed in ssction

21 of the A.T.Act, $i~c<. o Scparte 01)3&&--.@-%9"'5&\&*%%\/\
S Comnnloneal~y e loteop 06 Dopsat YN0 Mmoditay

b
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e Facts of the Case;

»
6.1 It is submitted that the applicant while working

as Asstt.Station Master CGrade.l in the s cale of Rs.1400-2300

' was ‘issued a minor pentalty charge memo SF-1il dated

19.7.1991 by the fourth respondent allegaing-that'the
applicant has violated rule 3 (1) and (iii) of the
Railway Servants Conduct Rules, 1966 by availing prifiilege

pass (fiIst class) in favour of his married sister

‘éged about 20 years, instead of his son ated about 16

years as per the reservation and also the attendent,
who was given reservation in-sedond class ﬁas'found
travelling in the first class cbmpartment, The applicant
had submitted his explanation explabning the circums

tances under which the said irregularity had happed

" and the fourth respondent was pleased to impose the

PERXEXYX penalty of censure by proceedings Con/YR/
C/2 6/91 dated 26,9.91.  The second respondent had
proposed to enhance the said penalty imposed by the
fourth respondent by;exercising his powers under rule
22 ef the Discipline and Appeal Rules and issued a
charge memo undex SE-S. The two charges framea against
the applicant alleging misu%e of the priviiege pass

by allowing his married sister in the first class
compartment in the place of his son and alsc that his
attendeﬁt for whom second class tidket was taken as
per the reservation was found trafelling in the

first class and thereby he has contravened rule 3 (1i),
(ii) and (iii) of the Railway Sefvants Conduct Rules,

1966, In %he<5hargememé itself the respondents-have

‘Stated that they are relying upon four documents, by

which they: propose to sustain the articles of charge,

They have also given three witnesses to prove the

charges. The inguiry officer has conducted the inquiiy.
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It is submitted that as per rule 9 (c¢), the discipli-
ﬁary authority has to appoint the pieéenting Officer
on béhalf of the prosecution in support of the articles
of charge. In the instant case, the present officer
was not appointed and the inguiry officer himseif has
acted both as presenting officer and inquiry officer.,
The inquiry officer has submitted the report with his
reasons and f indings to- the second responde, t The
inquiry officer has found that 'Prosecution did not
éstablish the guilt of the aéplicant by property
recording the statement by the train TTE or by any
‘indepenéent witness". The Railway Board CTI, who
confiscated the free pass has failed to issue him a
fresh CfT for the journez/refurn jouerey, thus causing
the delinquent employess to pay the for his retum
journey. The delinquent employee also paia'the charges
due to reservation. "The delignquent employee is
guilty.only on the basis of his earkier confession
statement and the prosecution has not nailed his guilt,
Sinee the delinquent enployee is holding a ®sponsible
post, he cannot be absolved of the charge taking

into consideration of his first statement as proof

of his guilt. Hence, the article No.1l stands proved, *

The s econd charge was held not préved,

6e24 ‘It is further submitted that the reasoning
given by'tye inquiry officer is perverse. Further the
inquiry officer could not have relied upon tb hold

the applicant guilty on the basis of the alleged

" confession statement, which was neither produced in

the inquiry nor given in the list of documents along-
with the charge memo. Hence, the f inding of the inquiry
officer are totally vitiated-by illegality and without
jurisdictiqn and since the same are in violatibn of the

principles of natural justice,

d»




(s

. 5: 5 s3
64 3s It is firther submitted that the evidence let

by the witnesses during the course of inquiry dia

not establish the charge and on the contrary it clealy
shows that the CTI, Railway Board has highhandedly
foisted the charge for s¢lf interest. Even the inquiry
officer has stated that the second respondent had
initiated the second inguiry proposing major penalty
punishment undef the pressure exerted by the Railway
Board through the said CTI, Railway Board as ié the
evidence from the proceedings of the inquiry officer

recorded in his fihdings, which is as follows:

"The Railway Board desired deterrent punishment
in this case upon which the case was reopened
and a memo was issuad in the signature of the

ADRM on 29,1,1992",

- -~

It is submitted that the s aid statement is
self-ex@ianatory and explains that the pre-decision
of the respondents to impose a punishment on the appli=

cant as a deterrent measure has required by the Railway

Board in the applicant's case. It is submitted that

the whole procesdings takern by the respondents suffer

from violation of principles of natural justice on
this ground itself and the whole proceedings are to

be declared as void, illegal and without jurisdiction.
Th second respondert on the basis of the said inquify
report submitted by the incuiry officer has issued

the punishment order No.Con/YP/C/26/91 dated 23,6,93
Stating that the applicant has misused the privilege
Pass, which ié a serious offence calling for dete-
rrent punishment and imposed the penalty of reduction
to the next lower post of Asstt.5tation Master Grade, II
in the scale of Rs,1200-2040 fixing the pay at

Rs«1680/~ for a period of 24 months with recurring

effect and loss of seniority. The applicant has
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filed an appeal before the appellate authority and

‘ %he same was dsposed by order dated 30,8.93. In the

revision filed by the applicant before the AGM, the
same was also dismissed without application of mind
and without advefting to the pleas raised by the
applicant, It is submitted that the arpellate and
revisional authorities'; ordér without applying their
minds to the pleas raised by the applicant and without
considering the same is in vioclation of the Discipline
and Appeal Rules 22 and 25, The applicant made a
further repfesentation to the first respondent on
1945.,1994 to re-consider the wicle issue in the light
of the facts stated above by the applicant and do
justice, The first respondent has not given sny reply
and the applicant was expec ting that the first respon-
dent office would consider his epresentstion and after
duly taking the circumstances stated by him and pass
orders rectifying the injustice éone to him. Since

the applicant has made further representations to the
first resbondent on several dates d.e., 25,1,.95,
1548,964 16.2.97, but since since there is no reply

forthcoming, the applicant is constrained to file this

CA,

6o 4, It is further submitted that the applicant

was not aware of thé legal requirements of approaching

"this Hon'blé Tribunal immediately after pessing of

the revisional order by the AGM and that he XxuXa
was under the impressioﬁ that the first respondént
would still consider his grievances and until the
said remedy is exhausted, he cannot approach the
judicial forums and in the process there is a delay

ay epntd N Mol
of days in filing the OA, which is neither wilful

nor wanton.
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6.5, It is further submitted that the impugned

order paésed by-the:secondaespondent gonfirmed by the

'AGM is totally illega, without jurisdiction and viela-

tive of principles of natural justice and suffer from

non-application of mind to the facts of the case.

646, it is farther submitted that the ingquiry mport
suffers from preverseness and findings are not en the

basis of evidences and documents produced during the

| course of ing uiry but on the basis of the soeme

extraneous materials and consideration and as such’
the inguiry report and findings suffer from perverses
ness and illegality and the impugned orders based
upon the said inquiry report as the basis also

suffer from same vice and liable to be set aside. It
is submitted that the dsciplinary proceedings are K8%
inthe nature of quasi-judicial proceedinés and the
respondents have to act‘independently”and objectively
without any bias .en the basis of the iilega% evi&ence
produced during the course of ipquiry and net on the
basis of anyjextraneous circumstances or under the
Qict§tiqnvef-§om§ other authority and the in-the
instant case, the impugned orders are in violaticn

of the said basic principles and as such liable to

be set aside. It is submitted that the inquiry éfficer

findings are tétally contrary to the evidence cn

record and there is no evidence on record and as

such the.findings as well as the inquiry report and
the subsequent impugned proceedings are liable +o

be set aside. It is submitted that the applicént has
not misused thé privilege pasé and the respondents
have confused the travel of the applican@‘s-sister

in the same compartment in the curcimstances ékplained
above by treating the travel of his sistéf as the

travel of his son, sged 16 years, which is totally

-
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perverse ané illegal and without jurisdiction. The
applicant submits that he has not committed any mis-
conduct as per the cornduct rules and there'is nc
warrant for initiating disciplinary proceedings
against him on the basis of unreascnable view taken
by the CTI, Railway Board and as such the thle
proceedings dre liable to be declared as illegal and
w ithout jurisdiction. it is submitted that the
punishment imposed is tétally arbitrary and Sisporo-

portionate to the gravity of the alleged misconduct,

Teo RELIEFS SOUGHT:

- . . G

The Hon'ble Tribunal may be pleaséd_to call
for the records relating to the impugned proceedings
No.(.94/HYB/DAT/1719 dated 20,1193 passed by the
first respondant confirming the orders of the CCM
order dated 30,8.,92 and the second resyondent s ord&r
Lc.Con/YP/C/26/ 1 dated 23.6. 93 imposing the penalty
of reduction to the post of AQM Grade.iI in the s€ale
of Rs.izoo.-zoqo from the pos:f::bf ASM Giéd‘e.:r in the
scale of Rs,1460.2300 at a pay ot "Rs. 1680/— for a
period of 24 months recurring and with loss of

‘
senicrity and auash the same as illegal,”without
jurisdiction and consequently direct the fespondents to
restore the applicant tc the ASM Grade.Iwﬁith all

consequential benefits including seniority, fixation

ot pay, arrears of salary, promoticn etc 'and pPass such

other orders,

8. Interim Relief’®

Tﬁe-Honfﬁle'Tiibunal may be pleased to suspend
the impugned proceedings Pe94/HYB/DAJ/1719 dated 20.11,93
passed by the first respondent, pending disposal of te OA
and pass such other ané further orders as my be ddeemed

fit,
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10, MATTE RS NOT PENDING WITH NY OTHER CCOURT:

(ilé)

$: 9 353
9. DETAILS OF REMEDIES EXHAUSTED:

The ‘applicant submitd €Hat he has no other alter-

native and effective remedy except tc approach this Hon' ble

Tribunal for redressal of his grievances.,

The applicant further ‘declares that the matter
regzrding which this application has been made is not

vending with any other court ¢r any other authority.

11, Particulars of the Postal Order:

a) Number of Tpos B[1-2>% €] ED("—" |
) Date of IPO: ~R\-F-17 S P e o
< fo H)
“ “ N - J (ﬁ.(fno\,,
12. DETAILS OF INDEXs , ey .

An indéx in duplicate is enclosed eontaining the
details of the documents to be relied upon.
13, List of enclosures;

The entire list of enclosures are filed as material

papers duly indexing the same.

VERIFICATICN

I, the undersigned, do hereby verify that the
contents ot paras 1 to 13 are true to my pélsonal
Knowledge and belief and that I hafe not suppressed any

material facts of the case,

A
Hyderabad . N %ﬂw

Dated: 28.7.97

4

e

COUNSEL FOR ME APPLICANT

Sigrature of “pplicant

-

T
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Honoutable Dir,

Sub: Mercy aproal agiinst penalty imposed.

v - Lt

. { mosl respectfully approach yout goodsel}f to plend to roviow
Jy punisheod. 1 am yndergoing the nunishmont

my cao whare 1 om sover
.1dUU~2300 bo 1700-2040 for tho lant

ol reoversiva to lowoer grado of (&
one yoear.

$ir, the charge was that | was taking my married Sister in

nlace of my son agad 16 years in first class by Train No .7T056 on

29.4.91 on my first class free pass Jhich was reported by & CTI

attached tao fRly. Board. The,disaiplinafyyauthority.is D05 /HYB : ‘

issupd me a memorandum of charges and .1 was c@nsur@d‘since'the

charges were not proeved. Furthor the cass was reopencd and
“ADRMQHYB issued a major penalty chargesheet and the enquiry was D

conducted headed by Sri. 8harat Ratnam, ACS/HYS. 1o the enquiry

also the charges were nolb substantiated but I was . found guilty.

That oortion of the findings of the enquiry Officer is enclosed

for reference please. { : ‘

Ratna Kumari was Found travelling
detectod that my sister wis 1
dealt wikth as per rules i

J— 1

S5ir, my marriod Sister Smt.
in FC of T .o.7056 on 79.4.91., It was
sravelting withowt A propes ticket and she wis O 1
iaposing pe ity which U?S_E?id- 1_99Yﬁfwﬁtﬂt@ﬂ:ﬂﬁﬁii§ﬁé;uﬁs
Lravelling as wmy Family momboer an tho Fron. pass. My stotamant ba
rhe CTI and te the enquiry afFficer wis thit T could aot purchiso 1

tickel for her st GC due to lack oftimo and with tho pormission af
trajn COR waated to purchase the ticket at the next halting Station.
,liguhere it is stated that 1 had cunfessed the misuse of Pasz., Tho ;
GE of my sister r—r=wfGT1y mede tn 6ign by the CTl -
b ig_iﬂgfggggﬂfor the punishmaent. The two witness examined in the'! i
V- erguiry had nat Cootributed anything to link Smt . Ratna Kumari's
travel on the free pass. The enguiry Cfficer had in his findings
JrAnoted that witness 1 3ri. B, Laxman Raj did not substantiate the
© charge. He further ruled that the prosecution did not prove the
guilt of mine and could mot nail the guilt. Hence it is & clear
case where enquiry UfFicer himself agrecd and ruled that the chirges
sunposed to be proved by the prosecutdr throungh witness were nat |
proved . Arriving at any conclusion pnly on the confessional statement
of my sister'which did not stand the tast of truth during DAR
proceedings and not substantiated by any individual witnesses amqunte
to impairment aof justice. qun'jhgwggg§ggg§;ggw£§iled to prove the
charges, the enquiry 0fficer findings thot the chirges uwers proved
only on the Eqprcqs@qqalm§§g;pmggt Fulles short of natursl 3usticé
and outside the OAR rules and the lau. oo ‘ T
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Sir, Under those circumstanees I pray thit 1 cm already ‘
corgeing punichment for the yaey one year and hence appoal to y QU
reviee the case and exbonaraty me frem tho punishmont impused .

‘

nome For thie f_'h,r(;rf;. which WLrg fever plroved.,
I

coubeitbew Tor sympathatie consiceration and Pfavouruble ordars

T L)
Thankiag youl lrighhooy,

Voury ful thiully,
s / [
L\gélwum R

(D . SANMUEL JOHR)
LR ASM .
NIZAMBAD HYB .DIV. .
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77, K.arayana Sayania. (sc)
. 78. Bnimcharan soren (S1) .
‘ S79 . Hamsingh fesna {sp) -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD DBENCH
AT HYDERAGAD

et R e ol s e e e e ot e . e e . ey o

t
i

DATE OF ORDER : 08-09-1%97,

—— v A A D T P R M S BEE VS W T M T Sy S er S e — A G

Betueen :-
J.5amuel Jdohn

«o Applicant
And

1. General Manager, SC Rlys,
Sec'bad.

Hyderabad MG Divn.,
Sec 'had.

3. 5r,0ivl. Personnel Officer,
Hydersbad MG Dva, SC Rly,
Sec'bad.

4, Divl.Operating Supdt,
Hyderabad MG Divn,
SC Rty, Sec'bad.

.. Respondents

Counselvfor the Applicant Shri S.lakshma fleddy

LX)

Counsel for the Respondents : Shri K.Siva Reddy, SC for Rly.

CORAM:
THE HON'BLE SHRI R.RANGARAJAN @ MEMEER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR s MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

oL/ e e am

EAE N 2.




L

(Crder per Hon'ble Shri R.Rangarajan, Membar (A) ).

Heard Sri S.Laxma Reddy, counsel for the applicant and

Sri K.Siva Reddy, standing counsel faor the respondent s,

2 This OA is filed against the order dt,.20-11-93 (Annexure-1
to the 0OA). The applicant had approached this Tribunal near ly
Pour years later after the impugned order/4& passed. Tha MA is
filed to condone the delay of 2 yeers 9 months in filing the OA.
The learned counsel for the applicant made the Foliouing cantentiong
for allowing the MA :-

(i)The applicent had submitted a revision petition
to the General Manager but that was not disposed of.
Hance he repeatedly approached the General Manager
for disposal of this petition, Hence thc applicant
;égélfats to this Tribunal,

We find that the impugned letter dt.20.11.93 had besn disposed
of by the Addl.Ceneral Manager on his submissionaf revision peti-

\

tion. Hence the applicant cannot file any further petition to the

General Manager. If he is of the opinion that the revision peti-
tion cannot be disposad of by the Addl.General Manager, he should

have protested agasinst the disposal of the revision petition by

the impugred letter dt.20.f1.93; but he did not do so., He submits
that he filed énuther petition to the General Manager, uhiéh in
gur apinion is not ﬁfouided for in the rules: bﬁt that does not
mean that the appli;ant Cannot approach the General Manager by
filing a petition, He cau;d nava filsd it and at the same time
he could have also appr oached the judicial farum for redrassal

(e

of his grievance in which case the judicial Forum could have taken

a view and had given tcertain directions in this connection. But



-

-

-

- 3 -
the applicant did not take recourse to that action. He kept guite
and filed this OA on 1.8.97. Thus on this pretext the MA for con-

doning the delay cannot be allowed.

(ii)The applicant submits that in terms of
Sub~Section 3 aof Section 20 of A.T.Act, 1985,
this MA has to be allowed, uhichr eads as
follows &=

(3)For the purposes of sub-sections (1) and
(2), any remedy available to an applicant
by way of submission of a memorial to the
President or to the “overnor of a State or

to any other functionary shall not be deamed

to be one of the remedies which are availa-

ble unless the applicant had elected to -

submit such memorial.
Ralying on the ébnue pera, counsel for the applicant submits
that submission%? appeal to the President or Governor or to any
other functionary ére the alfarnatiue remedies and the applicant
had submitted such memorial to General Manager. Hence the delay
has to be condoned. But that authority shouid have been asuthori-
sed to review the orders of lower authorikies in the ruls book,

Beyond the disposal of the revision petition by the competent

authority, there is no rule provided to challengs the orders of

the revision authority by higher authorities. Hence this sub rule
also will not come to the rescue of the applicant to allouw this MA.

* (1ii)The applicant submits that his case is a
meritorious one as the Enguiry Officer had
not held him responsible for the mis-use of
passes. However, he has besn punished by the.
Oisciplinary and higher authorities. As he
has got a meritorious case, the condonation of
delay petition shoulid be considered on the

basis of the merits of thiscase and allouwed.,

When the Disciplinary and higher authoritiss have gone into the

5 [ .
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- 4 -
T
contentions and passed 2R orders, it cannot be said that the -
merits of the case were not considered By them. Further the
M.A. is to condone delay in filing the 0.A. At this juncturs
we can only see whether the reasons for which the applicant was
punished is relevant in the context of Railway Rules. Mis-use

»

of passes has to be considered as a serious miéggﬁadbtf Hafce on
that goint the respondents could have come to the conclusion
that such an act on the part of the applicant cannot be toleratedi

At this juncture we cannot go into this contention. Hance an

this score also the MA has to be rejected.

3. Considering the above points SO DT ICRERUR X KPR Sk

we are of the view that the applicant has not made out any case

for allowing the M.A. Accordingly M.A. i dismissed.

4., As the MA for condonation of delay is dismigsed, C.A.S.R.
stands rejected, No costs,
"~ 3 RAFE SHWAR) (R .RANGARA JAN)
Me
Q7

(2) Member (A)
/

| A
Datad: Bth September, 1997, ‘I

L e S D ———— . i bt v i w—— gt -y g

Oictated in Open Court. T
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The Genaral Manager, South Cantral Ra;luay.

L 1)
141}
a8

Rail Nilayam, Secunderabad.

@'

The Divisional Razluay Manager, Hyderabad MG Division,

South Central Railway, Secunderabad.,

The Sr. Divisional Personnel Ufflcer, Hyderabad
MG Division, South Central Railway, Secunderabad,

The Divisional Operating Supdt., Hyderabad MG Division,

South Central Railway, Secunderabad.

0A.1206/97

1.

2.

3.

4,

5. 0One copy to
6. One copy to
7. One copy to
B. One coay éo

Mr.S,Lakshma Reddy, Advocate, CAT., Hyde

Mr.K.Siva Reddy, SC Por Rly, CAT., Hyd.

D.R.(A), CAT., Hyd,

duplicats.
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IN TH’ CENTRAL ADNINISTRRTBUE TRIBUNRL

HYDERA 80

AND

THE HON'SLE SHRI R.RANGARAJAN: M(A).

A /Reofeen oL O[S,

se in.
~a.alnol 2'5"_53)‘39-

Dispdied of with directions,

:DLSMISSEﬂ

Dlsml spd as ulthdraun

' Dlsm;ﬁéed for -default

Ordered/Re jected.

No ordar,;§\yo costgs.e

YLKR
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Contad Adminis vé Tribunal
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- 24SEr 1997
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HYBRRARA B BENCH j
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11 Court.

THE. HON'BLE SHRI 8.5, AT PARA MESHWAR: M
(3)
. DATEDs_ %ﬁ/?} i
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OROER/JUDGEMENT j
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 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

' % VDERABAD BERCH : AT HYDERABAD

. - - - e - . ‘. Y = —~

» @A No. TLLO of 1997
| " in
0 N0.233% of 1997

-

Betweens:

D.Samuel John, S/o Jakaraiah,,

aged 51 years,  Station Master Grall, _

Nizamabad RS, Nizamgbad . .« Applicant
e -

-

A ND

-

1. General Manager, sc Railway,
Secunderabad, .

2, Divl.Rly.Manager, Hyderabad MG Dvn,
Secunderabad.

3. 8r,Divl Personnel Officer, Hyderabad
MG Dvn, SC Rly, Secunderabad.

4. Divl,Cpetrating Supdt, Hyderabad M3 Dvn,
-8C Rly, Secunderabad.

- - -

ob—

MISCELLANEOUS APPLICATION F ILED UNDER SECTICN &2fc) 471

_OF LI—MN T

- -
"o T . . P

- s s .. - .
- - ' -

For the reasons stated in the accompanying,

affldav,t the Hon'ble Tribunal may be pleased to condone
S @AQWM

the delay of 9 days in presenting the OA and pass
such other and further order or orders as may be

deemed t,

Hyderabad ' P&%ﬁﬁk{uﬁ)
: : =

Dated: 29.7997 COUNSEL FOR THE APPLICANT

- - -

. AR g




. ’ MA No, of7¥997
in \
' OA NO» of 1997
Between:
D.Samel John | . . seBpplicant
AND

General Manager, SC |
Rly and others, i +«Respondents

v -

CCIDONE DELAY PETITION

5 R
oA - s

§

Mr,S,.Lakshma Reddy, & PM Srinivasa Rao,
Advocates

-

COUNSEL' FOR THE APPLICANT

)

\WWA :
- ,091\7
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAIL
_HYDERABAD ZECNH ; AT HYDERABAD

MA No. 70 6£71997 T
‘}‘t ’ : in |

Gy
0a To. 2337 of 1997

-

Between:

- D,Samuel John «.Applicant

\
AND
GENERAL Manager, SC Rly °

and others. « « Respondents

AFFIDAVIT

\ PP

1, D.éamuel John, S/0 Jakaraiah, aged about 51 years,
Station Master Grade.II, Nizamabad Railway Station, now having
fempo;arily come down to Hyderabad, do hereby solemnly and

. ‘\ .
~sincerely affirm and state on ocath as under:
; ol i

i, " 'That I am the deponent herein and therefore, well

.acquainted Wth the facts of the case.
\y
\‘gé -, It is respec tfully submitted that I am not aware
~,

of the legal requirements of approaching the Hon' ble Tribunal
immedistely after passing of the revisional order by +the aAGM
and that I was under the impression with the first respondent
would consider my grievances and until the said remedy is
exhausted I cannct approach the judicial fomm and in the
processk there is a delay of 4 days in filing the
present OA, As such the delay caused in filing the OA is

neither wilfuil nor wanton but for the circumstances exppained,

Therefore, it is prayed that the Hon' ble Tribunal may
e '\J-fn*"“'-\

be pleased to condone the delay s 9 days in presenting the

OA and pass such other and further orders.

hY

Sworn and signed on this the \

28;h day of July, 1997 at Hyderabad, ;> Eié
' BG‘:o&GﬂG M ~ —_—

Kvﬁf Deponent

CEUNIEE—G] : R Sy
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